The Central Excise (Amendment) Bill, 2025 -introduce

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Madam, with your permission, I rise to move
for leave to introduce a Bill further to amend the Central Excise Act, 1944.
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PROF. SOUGATA RAY (DUM DUM): Madam, under Rule 72(1), I beg to oppose the
introduction of the Central Excise (Amendment) Bill, 2025. It is on tobacco and
manufactured tobacco substitute products. Tobacco is harmful for the human body
and this Bill does not mention such dangers on the packets of tobacco and
manufactured tobacco substitute products. It only seeks to collect excise from
tobacco. It causes immense harm to human beings. ? (Interruptions)
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SHRIMATI NIRMALA SITHARAMAN: Madam, I introduce the Bill.

12.09 hrs



